In The Central Administrative Tribunal
Jaipur Bench, Jaipur
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Review Petition perused. The rpetitioner states
that he ocught tc have heen allowed interest at the rate of

18% instead of 10%.

\;‘ 2. Vide crder dated 3.3.2003 the applicant's 03 was

s 51lcwed directing the respondents to pay intevsst at the
rate of 10% from the dates stated therein till the date of
payment. .
2. The blaim,thatvthe rate of interest cught to have
ksen mcre/cannot ke the sukject matter of review petitjoﬁ.
1f the spplicant was aggrieved of the corder of the
Trikunal she «=owld challenge the crder before the
appropriate ccourt.

n 4. As to the cese of Vijey L. Mehrctra Ve. EState of

4

i.P., JT 2000 (5) &C 171 referred tc in the Petition, it
may ke stated that in that case their Lovdehips ha¥enct

interest

1]

et
(% »]
a2

laid down the principle that in all case
chould be allcwed. Where the rate of interest is not
provided in the rules, it is the discreticn of the conrt

to allow a particular rate of intevest.

5. 1le. case of review is mede out. The Feview

Petiticn is dismissed.
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